
CENT&AL A.)MINI3TRATWE TRWL 
ERNAULAM BENCH 

I , 
	 O.A. 279/92 

Q.A. 25V92  

ridiy, the seventh day of January, 1994 

MR, N. AR 	 &(JUi)D2IAL) 
MR • S • KAS IPAN)IAN EMB&R (IL)MINL3?a1 TIVE) 

j)r. Hussain Ouge 8/0 late A.i H.R. 
Boduathiri village,i.o. Mjr4coy 
U.T. of Lakshadweep,Agatti 

By Advocate Mr. D. Breekumar 

• r. A.A. Mohammed 8/0 Ibrahim 
AlsodiVillage P.O. Minicoy, 
U .T. ofLakshadweep,$inicoy 
BY Advocate M. K. Ramakumar 

vs. 

Appliø*nt in O.A. 
279/92 

Applicant in O.k. 
252/92 

Union of India represented by. the 
Secretary,Ministry of Health and 
Family Welt sre,Lew Delhi 

The Adrninistrator,u.T. of 
Iakshadweep,Kavaratti. 

The Ziréctor of Animal Husbandry, 
U.T. of Laksflldweep,Kaveratti 

Union of India represented by the 
Secretary to Governnent,Ministry of 
Agriculture,NeW Delhi 

Union of India represented by 
Secretary,Department of Home Affairs Respofidents -in the 
New Delhi 	 two cases 

By Advocate M. t4.V.54. Narflpoothiri 

ORDER 

N • aHARMMAN 

The only question that arises for consideration 

is Whether the applicants who were appointed as Assistant 

Surgeon in: the L & D island can continue on adhoc basis 

indefinitely. 

2. 	1 The ali cant in O.k. 252/92 has Jointly filed 

the earlier O.A.K..41A/643 wnich was disposed of along with 

O.A.K. 414/6 bynnexuteA-IV Jgment with specific 

direction to the following effect: 

TM We will however, direCt the jespondentS to &llew 
the applicants to continue in servie till, the 
candidates selected by the UPC are available 

J 

	

	 to replace them. Both the petitions are 
disposed of &cciugly without any Oróer to 
COSt.5.a 

I 

) 
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3. 

 

Pursulk nt to that direction, the  imU gned order \ 

AnnexUre A-VI was pased jdicatiflg that they are not 

entiUed to continue in the post after the expiry of 

their term of appointment. 

	

4, 	The learned cunse1 for applicant relied on some 

of the dec15 ions of the Supreme Court and submitted that the 

Supreme court decided in the case of Assistant SurgeonS 

that they can continue till regularly selectedU?SC candidates 

join. 

	

5. 	MoweV, in the earlier judgment, it was made cleat 

that the applicants are entitled to continue in the present 

post till the regularly selected officers are available to 

replace them. The respondents have no case that regularly 

selected candidates through UPSC are availaIle to replace 

the applicants. Even though the UPSC selection was held 

two years back, they have not clearly stated in the reply 

whether the duly selected persona are available for 

replacing the applicants. In this cirCumtmnCeS, the 

impugned orders are not sustainable. We quash the same. 

We reiterate the earlier direction in Q.ii.K. 413/ 

oA1. 414/ and allow the applicatiousquashing the imjugned 

• orders 4A  bth the cases. 

The applications are allowed. 

There Shall be no order as to costs. 

(S. KASI?ANDIN) 
MEMBER (ADMINISTRATIVE) 

(N. 1.MDAN) 
MEMBER (JUDICIAL) 
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